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Central Administrative Tribunsl
Principal 8ench: New Delhi

0A 1932/96

New Delhi this the 26th day of Febryary 1007,
Hon'ble Mr, N, Sahu, Member(R)

Shri Ajay Kumar Bassi
S/o Shri T.L, Beassi
R/o 37/66 Sri Nagar
Shakurbasti

Oelhi-110 034, - ceofpplicant,

(By advocate: Shri R.V. Sinha)
' Versus

Union of India through

1. Ministry of Home Affairs
North Block ‘
New Delhi ' d

2, Director _
Intelligence Bursau (1B)
M/o Home Affajirs:
North Block ‘
NEU OEIhio

3. Shri Ratan Seqhal
&ddl, Director (S)
Intelligence Buraau
M/o Home Affairs
New Delhi,

4, Sh, Udayan Mukherjee

- Asstt, Director (UW.C.)
-Intelligence Bureau
M/o Home Affairs
‘East Block VII
R.K. Puram
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New Delhi, ‘ .e.Respondents, <

(By advocates Shri E.X. Joseph)
alonguith Ms Aparna Bhatt, advocate)

0 RDER (oral)

on'ble Mr N, Sahu,' Membar(A)

———————

Shri E.X. Joseph, learned counsel for the
réSpondent; submits that the reliefs claimed by.the
spplicant in this Application have been considered
by the respondents, particularly by respondenf No.2,
Director, Intelligence Bureau. Rpplicanths grievance

againet transfer order dated 30,11,95 posting the

applicant to Bhubaneshwyar hsgs been considered symp%the-

q?TEEITY’§WQQ$h§‘ respondents have decided to cancel
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g// v the transfer order and promised to consider the
applicant'’s request in this regard, to post him : ;a

to an adjoining area around Delhi, It is also
mentioned by the learned counsel for the respondents
that no punitive action will be taken egainst the
applicant, The applicant's fequest for being called
back to Delhi will also be sympathetically considered.

Since the applicant's grievences have been met, he

has no objection to withdrau the OA, Permission is

allowsd, Application is disposed of as withdraun,
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